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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MRS. JUSTICE ANU SIVARAMAN

WEDNESDAY, THE 16TH DAY OF FEBRUARY 2022 / 27TH MAGHA, 1943

WP(C) NO. 5209 OF 2022

PETITIONER:

ANANTHU SUNIL,
AGED 25 YEARS
GALAXY HOME, GOVINDAPURAM, KARTHIKAPPILLY, ALAPPUZHA.
BY ADVS.
PHILIP J.VETTICKATTU
SAJITHA GEORGE
NEENU BERNATH

RESPONDENTS:

1 STATE OF KERALA,
REPRESENTED BY SECRETARY TO GOVERNMENT, 
DEPARTMENT OF MINING AND GEOLOGY, SECRETARIAT, 
TRIVANDRUM-695 001.

2 STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY -SEIAA 
KERALA, 4TH FLOOR, KSRTC BUS TERMINAL BUILDING, 
THAMPANOOR, TRIVANDRUM-695 001, 
REPRESENTED BY ITS MEMBER SECRETARY.

3 STATE EXPERT APPRAISAL COMMITTEE (SEAC), 
4TH FLOOR, KSRTC BUS TERMINAL BUILDING, THAMPANOOR, 
TRIVANDRUM-695 001, REPRESENTED BY ITS MEMBER CHAIRMAN.

4 THE ADMINISTRATOR,
STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY (SEIAA), 
4TH FLOOR, KSRTC BUS TERMINAL BUILDING, THAMPANOOR, 
TRIVANDRUM-695 001.

5 EXPERT APPRAISAL COMMITTEE (IMPACT ASSESSMENT DIVISION), 
NON-COAL MINING SECTOR, MINISTRY OF ENVIRONMENT, 
FOREST AND CLIMATE CHANGE, GOVERNMENT OF INDIA, 
INDIRA PARYAVARAN BHAWAN, JORBAGH ROAD, NEW DELHI-110003 
REPRESENTED BY ITS MEMBER SECRETARY.
SMT.PRINCY XAVIER-SR.GP

THIS  WRIT  PETITION  (CIVIL)  HAVING  COME  UP  FOR  ADMISSION  ON

16.02.2022, THE COURT ON THE SAME DAY DELIVERED THE FOLLOWING: 
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JUDGMENT

Dated this the 16th day of February, 2022

The  prayer  in  this  writ  petition  is  for  a  direction  to  the  4th

respondent to forward the District Survey Report for Idukki approved by

the respondents 2 & 3 to the Expert Appraisal Committee at New Delhi,

and  for  a  direction  to  the  5th respondent  to  consider  the  application

submitted by the petitioner by including it in the Agenda in the light of the

valid DSR issued by the Department for Mining and Geology, State of

Kerala in 2016 and pass orders. 

2. The petitioner has produced the DSR 2016 as Ext.P4 along with the

writ petition. In Ext.P2, the 5th respondent has deferred consideration for

want  of  availability  of  the DSR. In the above circumstances,  this writ

petition is disposed of directing the 5th respondent to consider and pass

orders on  the application for Environmental Clearance submitted by the

petitioner, on the basis of DSR 2016 issued by the Department of Mining

and Geology, Government of Kerala, within a period of one month from
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the date of receipt of a copy of this judgment.  The 2016 DSR shall be

forwarded by the 4th respondent to the 5th respondent who shall consider

and pass orders as directed above.

3. The certificate issued by the Geologist, Department of Mining and

Geology,  District  Office,  Idukki on  02.12.2021,  which  is  produced  as

Ext.P8 in the writ petition confirming that the DSR 2016 is being applied

in the State of Kerala, shall also be considered by the 5 th respondent while

finalizing their orders. The petitioner may upload the certificate issued by

the Geologist  in  the concerned portal  along with DSR of 2016,  if  not

already uploaded. 

 This writ petition is ordered accordingly. 

Sd/- 

ANU SIVARAMAN

JUDGE

NP
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APPENDIX OF WP(C) 5209/2022

PETITIONER’S EXHIBITS:
Exhibit P1 TRUE COPY OF THE LETTER OF INTENT ISSUED BY 

THE MINING AND GEOLOGY DEPARTMENT DATED 
02.03.2021.

Exhibit P2 TRUE COPY OF THE MINUTES OF THE MEETING OF 5TH
RESPONDENT HELD ON 30.11.2021 TO 03.12.2021.

Exhibit P3 TRUE COPY OF THE RELEVANT PAGES OF THE SO 
NO.141(E) DATED 15.01.2016 ISSUED BY THE MOEF.

Exhibit P4 TRUE COPY OF THE DISTRICT SURVEY REPORT WITH 
RESPECT TO IDUKKI DISTRICT. 

Exhibit P5 TRUE COPY OF THE RELEVANT PAGES OF SO 
NO.,3611(E) DATED 25.07.2018 ISSUED BY THE 
MOEF.

Exhibit P6 TRUE COPY OF THE PROCEEDINGS OF THE SEIAA 
GRANTING ENVIRONMENTAL CLEARANCE IN THE CASE 
OF RAJI MATHEW.

Exhibit P7 TRUE COPY OF THE PROCEEDINGS OF THE SEIAA 
GRANTING ENVIRONMENTAL CLEARANCES IN THE CASE 
OF ANISH ABRAHAM.

Exhibit P8 TRUE COPY OF THE CERTIFICATE DATED 02.12.2021 
ISSUED BY THE MINING AND GEOLOGY TO THE 
PETITIONER. 

Exhibit P9 TRUE COPY OF THE JUDGMENT DATED 31.01.2022 
PASSED BY THIS HON'BLE COURT IN WPC 
NO.28372/2021.

RESPONDENTS’ EXHIBITS: NIL
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